
-...;--, 

Open Court 

CENTRAL ADivIT NI.STRATI VE TRIBUNAL 
ALlAHABNJ BENCH : ALLAH4BAD ---- 

Original Applicaticn No.1132 of 2004. 

Allahabad this the 12th d§Y~ .. of _ .Jf3nµ.?FY~20Q2.. 

!ilakdhari Yadav 
R/o Village- Dharnipur Bisaya, 
Post Gambhirpur, District Azamgarh • 

• • • • • • • App lie ant. 

(By Advocate ; Sri R.K. Shukla) 

Versus. 

1. Union of India 
through its Secretary 
I\J\inistry of Defence, 
Ordnance Department, New Delhi. 

Commandant, 
Ordnance Depot, F0rt, Allahabad. 

3. Chi2f Controller of Defe nee Acceunt (Pension) 
Dro padi Ghat, AllaN~<id. ,; • 

2. 

• ..•••• Respondents~ 

(By Advocate : Sri Saumitra Sin~h) 

0 RD SR ..... ----- 
By this O.A., filed under section 19 cf 

Administrative Tribunals Act 1985, the applicant hes 

prayed for issuance of direction to the respondents 

to decide the representation datect 13.10.2003 within 

stipulated :time and also to pay the applicant the 

Gratuity, G.P.f and revised pe ns i on exped.itiousl~,. 

2. learned counsel for the applicant s~mitted that 

the applicant retired from service on 31.05.2003, When 

he retired, a crimina 1 case was pending against h'im 

and h2 susmi t s that he has bleen acquitted f rom that 

criminal case. Pe also submitted that there is no 

disciplinary case pending against the applicant. 

learned ce unse 1 for the app lie ant submits that re has 

been paid only provisional pension hence there is no 
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disciplinary case. Respondents may be directed to pay 

the other retiral benefits and rev i se d pay. I feel the 

interest of justice would se better served if the 

respondents are directed to consider and decide tre 
re pre se rrtat.Lon of the a pp lie ant within a stipulated 

time f r arre d with a reasonecl and speaking order. 

3. In view of this, the 0.A is finally disposed Gf 

at admission stage itself with a direction to 

respondent No.2 to consider and decide the representation 
with 

of t.he applicant ct~t,odd. ,13. J.9~~'03, .. w:i:t.hin1 d perioct._of ;' 3 rro nthsL 

reasoned and speaking order to be passed and coramuni,c ated 

to the applicant. 

4. There will li>e no order gs to costs. 

I-.tl_a ni, s h/ - 


